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FoT, &, | AT AT | AT R | srfRrg R e (e | ISR & | et dereer (R
#) CRERER)) #)
(i) [FT.3T.2143(30) 17.12.2007 10.1627 - 10.1627
(i) [FT.3m.2098(3Y) 27.08.2010 9.1401 - 19.3028
T.37.844(31) 23.02.2024 - 4.4723 14.8305

@ 7, 7. voHuE SRR vHESe aT. it 7 s Sy Ay sl &= ¥ 0.2760 AT
& & T AT FTA AT TEqTT 6T &

dY, F: AT TST GIE J I HET A9Y UALSe/AUd Uueud R vesse
uT. forfee/4565-u fadis 23 72, 2025 F W F STAETE T&qT T {9l & <F gl AATEG=AT & a2, U o+
ITH FT ITANT FAATET @< F FAHTor 3 forg fFam STua st g €9 § 9iEwfoud aEse & 3297 & T
FIIT;

T T o s, ArueT 3w s S T @ snfiE S\ % 0.2760 TRAT F AT A
ST FE F YT T S

ST T, Fex HOHIL H 10 & §q¢ 2 [ Arefaas it 9T 3 T ST-8127 (8) et suera a=m
T FETET STTLATAT T [T HX o AT TAT S5

a1 o7d, forer s ST srferfa=re, 2005 it 9T 4 1 IT-4M2T (1) % T2TH TZeqh G137 &< ARl
T YA Fd g0 37 fere srfeies st srfarfas, 2006 & M3 8 & SIa< T | g A UagT 0.2760
SFAT % &1 I I<H (AT ATHF ST & TN | A= Bl g, Saeh TRATT: T &% 14.5545

SFEIT BT SATUIT| STAFAT=AT % forw wrefeqor et sfw erher |1= arferst # f3w o g:-

FAfeg T & &g arfarr
FH. . Y A AT AT A (BT H)
1 22 112
22 2 0.2760
T 0.2760
ST T F THT THESE FT Fel FTHA 14.5545

[T, ¥, T.2/631/2006-THE3E]
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(SEZ DIVISION)
NOTIFICATION

New Delhi, the 19th February, 2026

S.0. 950(E).— Whereas, M/s. ASF Insignia SEZ Pvt. Ltd (formerly M/s. Canton Buildwell Pvt. Ltd.), had
proposed under section 3 of the Special Economic Zones Act, 2005 (28 of 2005), (hereinafter referred to as the said
Act) to set up a sector specific Special Economic Zone for Information Technology and Information Technology
Enabled Services at Village Gwal Pahari, Gurugram in the State of Haryana;

AND, WHEREAS, the Central Government, in exercise of the powers conferred by sub-section (1) of section
4 of the said Act read with rule 8 of the Special Economic Zones Rules 2006, notified the following areas at above
Special Economic Zone as details given below in the table:-

Sl. No.| Notification No. | Notification Date Notified Area De-Notified Area Total Area
(in Hectares) (in Hectares) (in Hectares)
(i) |[S.0.2143(E) 17.12.2007 10.1627 - 10.1627
(i) [S.0.2098 (E) 27.08.2010 9.1401 - 19.3028
(iii) |S.0.844 (E) 23.02.2024 - 4.4723 14.8305

AND, WHEREAS, M/s. ASF Insignia SEZ Pvt. Ltd has now proposed for de-notification of 0.2760 hectares
from the above Special Economic Zone;

AND, WHEREAS, the State Government of Haryana has given its approval to the proposal vide Memo No.
SEZ/ M/s ASF Insignia SEZ Pvt. Ltd./ 4565-A dated 23" May, 2025. Further, after de-notification, the land parcels
would be utilized toward creation of infrastructure which would sub-serve the objective of the SEZ as originally
envisaged;

AND, WHEREAS, the Development Commissioner, Noida Special Economic Zone has recommended the
proposal for de-notification of an area of 0.2760 hectares of the Special Economic Zone;

NOW, WHEREAS, the Central Government is satisfied that the requirements under sub-section (8) of section
3 of the said Act and other related requirements are fulfilled,

NOW, THEREFORE, in exercise of the powers conferred by first proviso to sub-section (1) of section 4 of the
Special Economic Zones Act, 2005 and in pursuance of rule 8 of the Special Economic Zones Rules, 2006, the Central
Government hereby de-notifies an area of 0.2760 hectares, thereby making resultant area as 14.5545 hectares. The
survey numbers and the area for de-notification are given below in the table, namely:-

TABLE FOR DE-NOTIFICATION OF AREA

S1. No. Rect No. Khasra No. Area in Hectares
1 22 1/2
2. 22 2 0.2760,
Total 0.2760,
Grand total area of SEZ after above deletion 14.5545

[F. No. F.2/631/2006-SEZ]
VIMAL ANAND, Jt. Secy.
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